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(2022) 09 KAR CK 0007

In the Karnataka High Court

Case No : Civil Contempt Petition No. 74 Of 2022

Sharath Ramachandra Iyer APPELLANT

Vs

Amith Banerjee & Others RESPONDENT

Date of Decision : 07-09-2022

Acts Referred:

Citation : (2022) 09 KAR CK 0007

Hon'ble Judges : Alok Aradhe, J;S Vishwajith Shetty, J

Bench : Division Bench

Advocate : Subramanya Bhat, N.S. Narasimhaswamy

Final Decision : Disposed Of

Judgement

Alok Aradhe, J

Mr. Subramanya Bhat M., learned counsel for the complainant.

Mr. N.S. Narasimhaswamy, learned counsel for the respondents.

1. This petition has been filed for non-compliance of the directions contained in
the order dated 18.01.2021 passed by the learned Single Judge in
W.P.No.34432/2015.

2. Learned counsel for the respondents submitted that the certified copy of the
order passed by the learned Single Judge was delivered to the respondents on
04.03.2021 and payment was made to the complainant on 07.04.2021.

3. In view of the aforesaid, we are not inclined to proceed further with the
contempt proceedings. However, liberty is reserved to the complainant to take
recourse to such remedy as may be available to him in law with regard to his
grievance.

With the aforesaid liberty, the contempt petition is disposed of.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/sharath-ramachandra-iyer-appellant-… Page 1 of 1


